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HIGH COURT LEGAL SERVICES COMMITTEE
CIRCUIT BENCH OF CALCUTTA HIGH COURT COMPLEX

PORT BLAIR

$o.55/01 /HCLSC l2O2S DaLe February , 2O2S

NOTICE

This is trl inform all conccrncd that lsL Narti<>rral Lok Aclalirr
<tf 2025 is schedulcd t, bc orgar-rizccl by High c.urL Lcgal Scrvic.s
committcc, circuit Bench of calcutta High court, port Blair o.
saturday, the Sth Maich, 2o2s at 1o-'Bo a.m. in thc circuir
Bcnch of Calcutta High Court prcmiscs, Port Blair t6 lacilitari.
scttlcmcnt rlf cascs pcnding in thc High Court, CalcutLa ir-rcluclirrg
prclitigaLion mattcrs likcly to bc tilcd bcftrrc thc High C6lrrt, Circ.rrrl
Bench r>f calcutta High court at pr>rt Blair by and amongsr Llrc:
partics thcrcto through ADR mechanism.

This is to [urther inlorm all concerned that applicartiorrs,
submitted jointly by parties and I or their Learned Acivocartr:s
interesl-ed in getting their cases / matters settled be[ore tlrr.
National Lok Adalat would be received ,p to 5-oo p.m. on Friday,
the 28th February,2o2s at the ol'lice of the HCLSC, circrrir
Bcnch of Calcutta High Court Complcx, port Blerir.

Such applications can also be mailed to this oilice irr
hcourt.and@nic.in by the aloresaid date. The applications
received after the aforesaid deadline, would be considered lor thc
next Lok Adalat keeping in view Lhe time taken to requisition tl-rc
case records lrom the respective departments, as r,r,ell z]s lirr.
finalizaLion c>f thc Bcnchcs and thc rcspccLivc causc-lisls.

This is for further inlbrmation LhaL

no rcconstruction of iilc r,vill bc cntcrtaincd if, casc rccorcl
is not availablc bcforc thc Lok Adalat Bcnch.

ii) cause list of this L<lk Adalat will bc prcparcd r>n thc basrs
of availability of case records only.
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Sccretary,
High Cr>urt Legal Serviccs Committcc,
Circuit Bench o[ Calcutta High Courr

at Port Blair
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